AT e ORI, IgHEEE ~aadls ‘SMC’ 3gHEEE |

IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, AHMEDABAD

BEFORE SHRI MAHAVIR PRASAD, JUDICIAL MEMBER
& SHRI WASSEM AHMED, ACCOUNTANT MEMBER

3TIHRT 37l H/1.T.A. No. 761/Ahd/2018
(fraIROT 9 / Assessment Year: 2013-14)

Chirag Kumar Somabhai Fars/ | DCIT
Patel Vs Circle-4(2),
E-74/75, Shreejidham " | Baroda

Society, Nr. Deep Chambers,
Manjalpur, Vadodara- 390011

TATAT oI@T F./S3SAHT F./PAN/GIR No. : AIX PP2 084 )
(319Tereft /Appellant) x (IcTdf / Respondent)

3dremeft 3R ﬁ/Appellant by : Shri Sanjay R. Shah, AR
gcaft & 31 T/ Respondent | Shri Rajdeep Singh, Sr. DR
by :

geAars & a8@ / Date of

ﬁearing 25/10/2019

YU &I dRIE /Date of

Pronouncement 18/11/2019

3CA/ORD ER

PER MAHAVIR PRASAD - JM:

This appeal has been filed by the assessee against the order
of Ld. CIT(A)-No. CAB/4-10270/2016-17dated 11.12.2017 under
section 271(1)(c) of the Act.

2. When the matter was taken up for hearing Ld. Counsel Shri
Sanjay R. Shah on behalf of the assessee moved an application for
withdrawal of appeal for the reason smallness of amount and

heavy litigation cost which assessee cannot afford.



ITA No.761/Ahd/2018 [Chirag Kumar

Somabhai Patel vs. DCIT] A.Y. 2013-14 -2 -
3. The prayer of the assessee for withdrawal of appeal is
accepted.
4. In the result, appeal of the assessee is dismissed as
withdrawn.
| This Order pronounced in Open Court on 18/11/2019 |
Sd/- Sd/-
(WASEEM AHMED) (MAHAVIR PRASAD)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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